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Rule 377 588

-SHRI JAGDISH TYTLER (Delhi
Sadar): Let him say it. I know it
Since you ‘allowed him to say it...

MR. DEPUTY SPEAKER: That has
been approved by the Speaker. He is read-
ing it.

SHRI KALPNATH SONKAR: Yes.
(Interruptions)

MR. DEPUTY SPEAKER:
dont interrupt. Don't interrupt.
(Interruptions)

Please

He has given a copy and it has been
approved by me. Yes. Please sit down.

SHRI JA(MISH TYTLER:: 1 am
raising on a point of order.

MR. DEPUTY SPEAKER: You can-
not raise a point of order. Why arc you

raising a point of order? No. there
is no point of order in that. Please sit
down.
(Intcrruptions)
MR. DEPUTY SPEAKER. Since he

is permitled, he hag got every right to
make that statement.

DR. KRUPASINDHU
how can he make?

BHOL: No,

MR. DEPUTY SPEAKER: It is all
right. I have permited him to continue.
Please sit down.
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ASVINA}O. 1994 (SAKA)

Rule 377 590

MR. DEPUTY-SPEAKER: Whaterer
is said now will not go on record. (In-
terruptions)**
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